
C ENrRAL ADMINI&RAT2VE TRIBUNAL 
ERNAVLAM BENCH 

O.A.No.390 of 1994 

Monday this the 21st day of March, 1994 

CORAM 

Hon'ble Mr.justice Chettur Sankaran Nair,VicChejrrnan 

Hon'ble Mr.P.V.Venkatakrishnan, 1inistrative Member 

G.Vastidevan Nair 
Section SupervisOr, 
0/0 Postznastex General, 
.Ctral Region, (ockii..16. 	 . . . Applicant 

(By Advbcete Mr..C. Sebastian) 

Vs. 	 S  

1 • The Postmaster General, 
Central Region, ichi-16. 

The Chief Postmaster General, 
Kerala Circle, 
Thiruvananthapurarn..33. 

The Directir General, 
Department of Posts 
Dak Bhavan, New Delhi. 	•...Respondents 

(By Advocate Mr.V.Krishn&cumar rep.Ajith Narayana 

ORDER 

CI- TTUR SNKARAN NAIR(J), VICE CHAIRMAN 

Applicant contends that he is entitled to 

reckon the special pay drawn by him, for fixation of 

pay in the hier post.. We do not think that we 

need go into the matter. Applicant has made a' 

representation on 1.1.93 (Annexure.A8) and sent a 

reminder (Annexur.j9) on 30.9.93. By Annexure.A.10 

he Was infoned on 27.10.93 that the matter is.under 
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"active consideration". Active consideration shuld 

have been completed in the 15 months since 1.1.93. 

We direct respondents to pass a reasoned order on the 

representation Annexur,A8 within six weeks of today. 

2. 	Application is disposed of wth the afore 

said directins. No costs. 

Dated 21st March, 1994. 

k 
P.V.VEMAKRISIN 	CHE1TUR S)NRARAN NA2R(J) 

?DMIN IZ2 RAT IVE MEMBER 	 VI CHAIRMAN 

ks213. 


